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J_ I Orders 

CP No.14/2000 (OA NO. 203/97) 

Mr. Shycrr Arya, couneel for the petitioner 

It appears that this CP has been filed for alleging 

disobedience of the order dated 2. 2. 98 before this Tribunal on 

5.4.2000. It also appears that no cognizance has yet been taken and 

no show-cause notice· to the alleged conterrner .has been iseued so 

far. It further appears that the petitioner has failed to implead 

the new incumbent: againet which he wanted to ·seek to inHiate 
I 

contempt proceedir'igs. In view of the facts e~d circumstances of . I 

this case and the_ settled legal position, it wi~l not be proper to 

proceed further i,n this case. Therefore, this CP is diemise-ed ae 

such. 
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